
 
 

 
       

 
 

 
          

      

 

    

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

CR(P)No.(SH)4/2011
 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

12.06.2013 

As prayed for by the learned counsel for the 

respondents, list this case again on 25.06.2013. 

JUDGE 

Lam 



 
 

 
       

 
 

 
       

 

           

           

          

           

            

     

          

         

           

        

      

        

 

    

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

CR(P)No.(SH)60/2010 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

12.06.2013 

None appears for the respondents without showing any 

cause. 

There is an order of this Court dated 19.06.2012, that 

service of notice to the respondent No.1 is presumed to be effected 

and served. However, taking into the peculiar circumstances of this 

case, this Court is of the considered view that an attempt should be 

made for effecting the service of notice upon the respondent No.1 by 

substituted service through paper publication. 

Learned senior counsel appearing for the petitioner Mr. 

MZ Ahmed, is also accepted such opinion of this Court. Accordingly, 

the petitioner is directed to take steps for service of notice to the 

respondent No.1 through paper publication i.e. local daily newspaper 

Mawphor and The Shillong Times. 

List this case again on 10.07.2013. 

JUDGE 

Lam 


